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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

0.4. NO,

320/93
T.A. NO.
DATE OF DECISION __ 29-7-84
Shri M.d. Pandya Petitioner
hri M.K. Paul Advocate for the Petitioner (s)
Versus
_Union of India and Others _ Respondent
Advocate for the Respondent (s)
CORAM
i '
The Hon’ble Mr, K. Ramamoorthy Member (A)
The Hon’ble . Dr. ReK. Saxena Member (J)

JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ?
2. To be referred to the Reporter or not ?
8. Whether their Lordships wish to see the fair copy of the Judgment ?

4, Whether it needs to be circulated to other Benches of the Tribunal ?




Shri Mahesh H, Pandya
Railway uarter No 35 A
Rukhadia Colony Rajkot. Applicant

Advocate Mr. M.K., Paul

Versus

1, The Union of India
Owing Western Railway
Through the General Manager
Western Railway Headquarter Office
Churchgate, Bombay,

2. The Divisicnal Railway Manager
Western Rzilway, Divisional Office,
Kothi Compound, Rajkot, Respondents

Advocate Mr.

O RA L ORDER

Date: 28-7=94
In

O.A, 320/1993

Per Hon'ble Shri K. Ramamocrthy Member (A) ‘

Neither the applicant nor his counsel is present,

Dismissed for default.No order as to costs.
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(Or. R.K. Saxena) (Ko Ramamoorthy)
Member (J) Member (A)

*AS.




DATE

M.A.501/94 in 0.A. 320/93

CFFICE REPORT ORDER

26.10.94

141.12 01994’0

At the request of Mr,Paul,

ad journed to 16.11,1994,
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(Dr.R.K.Saxena) (VeRadhkrishnan
Member (J) Member (A)

AS *

At the request of Mr.G.R.Malhotra o
behalf of Mr.Paul four weeks time is
granted, Mr.Anil S.Kothari files appearancg.
Adjourne to 14.12, 1994.
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(Dr.R.K.Saxena) (Ve Raohakrlsh”an)
Member (J)

ait.,
MeA./501/94 in 0.A./320/93

Mr.Paul gives a copy of M.A. tOo Mr.A
Kothari. In the circumstgnces, M.A.is qr3e
to be allowed. Order dated 28.7.94 is s
and O.A. 1is restored to file and is fixegd-

final hearing, dn due course. [1.A./801/94,s

dlSpOufd off /
ol bl
\v

(Dr.R.K.Saxena) (V.Radhakrishi
Membexr (J) Membe
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Office Report

MA/392/95 in

y
OA/320/93

ORDER

5«7495

I 17.7.95
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ey 9th August,

Mr,A,S.Kothari

.states that
not been given

copy of MA has
to him, Mr.Malhotra
Mr.M,K,Paul Eokgive copy of M.A, to Mr,A,S,
Kothari,

h

(V. Radhakrishnan )
Member(A)

for

Adjourned to 17/7/1995,

Issue notice eon M.A.392/95 returnasle

1295,

/el

(V.Radhakrishnan)

Memse r(A)
vtce.
an 3 - L do oy » o & | TN - - %
Mr,A.5.Kothari Svaces that his pame has besn
urungly shoun as courssl ror the respondents
in plece of Mr.8.R.Kyada,
Sick note

journed to 11th Sept.1995
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Member (A 6 )

Mr.M.K.Paul is not present,
Adjourned to

21ast Sept.1c95,
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(K.Ramamoorth:

Mmeor(AS )




ORDER

Date Office Report
2149495 M.A.352/95
Mm.A., for production of documents allowed.
MA/392/95 stands dispossd of accordingly.
0.A.No:320/93
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26 48,99 Mr.Shevde files ar earance in place of
Mr.Kyada for the respondents. Applicant is abse
Adjournedt o 9,11,99,
(A .S .sanghavi)
Member (J)
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16.11.99|h\Y Sick note filed by Mr.M.K.Paul, adjourx
7.12.99.
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(Vv .Radhakrishnsg
Member (A)
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oa/320/93

B Sl wratea feeaofy MW
DATE OFFICE REPORT ORDER
712,99 Division Bench matter. Adjourned

24 42,2000

4+502000

HESTERAT—F 0 5 573 HITET/AgRIAZ/ 98 —18-5-99-—10,000

to 24,2,2000,

A
(A.s.sanghavi)
Member (J)

nkk

In view of the call given by Bar
Counfé¢l and Bar Association, the advoc-
ates have abstained from work todav,ke,

adjOLlrrE:d to 4-5 02000

PR

(A .5 .3anghavi)

Member (J)

nkk

Mr.Paul is present. However it is
Division Bench matter. Adjourned to
19 06 02000 ®

Member (J)
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£ CAT/J/13

CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O.A.NO.320/93
"L.A.NO.
DATE OF DECISION 19.6.2000
Mr.Mahesh Himmatlal Pandya Petitioner
Mr.M.K.Paul Advocate for the Petitioner [s]
Versus

Union of India & Ors. Respondent

HE Wl » SeShevde Advocate for the Respondent [s]

CORAM
The Hon'ble Mr.A.S.Sanghavi : Member (J)
The Hon'ble Mr.M.P.Singh : Member (&)

JUDGMENT

Whether Reporters of Local papers may be allowed to see the Judgment ¢ ~

2

2, To be referred to the Reporter or not 7 .~
g, Whether théir Lerdships wish to see the fair copy of the Judgment ¢ '

Whether it needs to be circulated to other Benches of the Tribunal ?




Mr. Mahesh Himmatlal Pandva,
Railway Quarter No. 35A,
Rukhadia Colony, Rajkot. . Appiicant.

{Advocate : Mr. Mr. M.K. Paul)

wning Western Raiiway,
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Raikot Resnondents
LA e AT OO el oW
LAUYOULalo VLD, IN.O. SHEVUC]

Date : 19.6.2000

PER : HON'BLLE MR. A.8. SANGHAVT : MEMBER (A)

respondents.




-ailway service in the quota of the ha

Paul learned advocate for the applicant, the applicant 1s having 40%
Arcalilitine and lha hao aleaadsr lhanesy erog mend aco a handinamend coronn fos
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that he was twice called for interview. but has not heen selected thoush his
wnmen hhna leanea Tt dad tee 4l Tiot o8 +laa 1o ndincnenanard assmedasrans Fae tha
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satisfied if the directions are given fo the respondents fo conuid
x viciit 1. Yo o FAT I TN - - L. WY
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handwdmk:d quota.

The respondents have not denied that the apphcant 15 a

LIS ]

handicapped person and that he s eligible for appomntment in the class-1V ot




discussion at the bar and also in the light ot the averments made in the O.A

the conditions of the appointment and fuifilis the criteria under ti@uies.
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